
Special (N.D.P.S. Act) Case No.26(N.L.)/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
       Lakhimpur, North Lakhimpur.

27/04/2022    

Learned A.P.P. is present today.

Accused Sri Moni Kumar Deori and Sri Civil

Deori  are  present  along  with  the  learned  engaged

counsel.

Learned counsel  on  behalf  of  the accused

Sri Diljan Deori has filed a petition for his absence,

showing sufficient cause. Prayer allowed.

Today the matter was fixed for PW evidence.

But no PW is present before the Court today. 

Learned  counsel  on  behalf  of  the

accused/petitioner namely, Sri Moni Kumar Deori has

filed a petition bearing No.540/22 for granting zimma

of a vehicle bearing Registration No.AS07S4657 and

Elector  Photo  Identity  Card  No.CDZ1857983,  which

were seized in connection with the instant case i.e.,

Special (N.D.P.S. Act) Case No.26/2021, corresponding

to  G.R.  Case No.2131/2021,   Narayanpur  P.S.  Case

No.114/2021.

Learned counsel  on  behalf  of  the accused

has submitted that the above mentioned vehicle and

Elector  Photo  Identity  Card  are  owned  by  the

accused/petitioner namely, Sri Moni Kumar Deori and

accordingly,  the  copies  of  the  certificates  of

registration  of  the  said  vehicle  and  Elector  Photo

Identity Card are also produced before this Court. It is

also submitted that the said motor vehicle is lying in

open environment leading to natural decay and also

deterioration of the quality of the vehicle. Further it is

submitted that the said Elector Photo Identity Card is

necessary  for  every  purpose.  Accordingly,  it  is



submitted  that  the  said  vehicle  and  Elector  Photo

Identity Card may be released on zimma. 

Upon  perusal  of  the  case  record,  it  is

revealed  that  the  charge-sheet  bearing  C.S.

No.71/2021  dated  30/09/2021  is  already  filed.

Therefore, this Court is  of the considered view that

the  zimma  of  the  said  vehicle  and  Elector  Photo

Identity  Card  may  not  be  required  for  further

investigation and accordingly, the prayer for zimma

of the said vehicle  and Elector  Photo Identity  Card

may be granted to the registered owner namely, Sri

Moni  Kumar  Deori.  Hence,  the  petition  is  hereby

allowed,  subject  to  the  furnishing  of  bond  of

Rs.2,00,000/- (Rupees Two Lac) only against the said

vehicle.  Also it  is  hereby directed that the accused

shall  not  dispose  of  the  vehicle  and  Elector  Photo

Identity Card during the pendency of the instant case.

The  concerned  police  station  is  hereby

directed to release the said vehicle and Elector Photo

Identity  Card  in  zimma as  per  the  direction  stated

above,  after  taking  photograph  and  making

panchnama of the said vehicle.

The instant zimma petition is disposed of.

Fix 18/06/2022 for P.W. evidence. 

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


